IN THE CENTRAL ADMINISTRATIVE TRIBUVAL HYEERpﬁfD ‘BENCH:. AT

HYDERE EAD,
V4.5 0 496/95. ) DATE OF JUDGMEN:26-09~95,
BETVEEN . _
Ch. Su:emdranath ' . .« Applicent:

" AND

1. The Unian of India,
- Rep. by the Dirsctor Genaral.-
Telecmamunications,
" New Dalhi-1.

2. The Chisf General Merager,

~ - .Telecom Circle, A.P,

Hyderabad-500 001,

3. The Gensral Manager,
" Telecem District Hydserabad,
Suryalok Cemplex, Hyderabad-33.

4. The Telscom Dist. Engineer, . _
~Adilabad. - ' ++ Raspondents.:

COUNSEL FOR THE PPPLICAI\?D' SHRT 3- V.Lakshmana Rae

COUNSEL FOR THE RESEONDENTS: SHRI NeR.Davaraj,
' . um/%ﬁﬁﬂ cGsC.

. /
CORAM:
HON'BLE SHRI JUSTICEV.MFELZDRI RAQ, VICE CHAIRMEN -
HON'BLE GHRT R.RANGFRAJEN, MEMEER (ADIMN.)
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0.A.N0.496/95. ;

JUDGMENT Dt: 26.9.95
(AS PER HON®BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri JV Lakshmarna Rae, learned counsel;

for the applicant 4and@ Shri NR Devaraj, learned standiﬁg

ceunsel fer the resperdents.

2. The applicant was apﬁointed as Telephene Technician

ort 20.11.1965 in the then Hydérabad Telecem District, He
was premeted as Tquﬂ!meInspector en 8.1,1974 and as Junior

Engineer en 20.2;19@5. Thus pis prometéen as Junier Engineer

{n the then Hyderabad Telecoi District was leng prior te
19,9.1986, the date by which merger of the then Hyderabad

Telecem District and the A.P,Circle of Telecem had ceme
inte effect, After referting te the instructiens centained
in the letter dated 19.9%1966 in Ne.1,16/82.TE-1, we held
by the erder dated 20.8.199$ in O 765/93 tha£ the then
empleyees in the Hyderabad #elecom District cannot:be tran-
cferred frem the erstwhile Mmemiokin Hyderabad Telecem
Circle ewsn after the mergér se leng they centinue in the

same cadre. 1In the appeal!thereon, the Apex Courﬁ held
in SLJ 1995(2).SC 195 (Uni‘n of India and others Vs. D,
Mehan andé otheks), that subh transfer frem the erstwhile
K area eof Hyderabad Circle in the same cadre can be a/f

only after ebtaining consent frem the ceoncerned emp,
4
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3. . The Rpplicant heFein was transferreg/
. o |+

te Sirpuﬁragaznagar in A%ilabad District v i
d '
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=l --l"‘\
To
1., The Direcyor General, Union of Ingia,
Telecommunications, New Delhi-1,
2. The Chief neralManager, Telecom Circle, A.P,
Hyderabad-l.
3. The Genera Manager, Telecom Dist.Hyderabad,
Suryalok Complex, Hyddrabad-33,
4. The Telecom Dist. Engineer, Adilabad.
5. One copy to| Mr.J.V.Lakshmana Rao, Advocate, F.No.301
Balaji Powers, New Bakaram, . Hyderabad.,
6. One c0p§ to|Mr.N.R. Devraj, Sr ,0GSC.CAT.Hyd.
7. One copy to|Library, CAT, Hyd,
8..0ne spare caopy., '
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erabad Telecem District area. This oA

of the erstwhile HydG

was filed prayihg for cancallation of the order“No.SO-loz/

JTO"8/111/93-94/50, | dated 31.12.1993 whereby he.was tran-

|
sferred te Sirpurkagaznagar by helding it as illegal/ab

|
gard te the
; |

transfer as per the letter datfd 19.9.1986 andkg;nseq?ently

;@ the respo#dents te transfer him pack

the same is centrary te the instructiens in re

te=cisss directien i

te the erstwhile area ef Hyder%bad Telecem District. |
. | . B

. J |
4, As the transfer of tﬁe applicant herein is subsequent

ted 20.8.1993 in OA 765/93, we feel it @
\

te eur judgment d?
retransfer Tf the applicant. But as the

case for erdering

erder of transfer was challenped mere than ene year ?fter

the. said transfer| (this OA wals filed en 4.4.1995) and ip

erder to ensure thatnﬁ}éﬂﬁﬁtﬁt retransfer me te the

’ .
erstwhile area ef Hyderabad felecom District may net cause

incenvenience te these whe are werking in this area, it is

\
just and preper te erder thar the said transfer has te be
\

affected te in the next X& awailable vacancy.

5. '+ In the [result, the OR is erdered as under:;
|

The applicant has #o be retransferred te the

erstwhile HyderLbad Telecom[District in the next available

vacancy in the zadre of JTO[(the post ef Junier Engineer is

redesignated as/ JTO). Ne cLsts.ﬁ/ |
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, 4
(R.RANGARAJAN) 7 I (V.NEELADRI RAO)
MEMBER (ADMN.) | VICE CHATRMAN

|
DATED; 26th September, 1995. 7 0y
Open court dictatien. - o
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COMPARED BY APPROVED 3Y
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"IN THE CENTRAL ADMINISTRATIVE TRIEUNAL
HYDERAEAD BEWCH AT HY CRRABAD

L

» ! ¥.—__—'_7
THE HON'BLE MR.JUSTICE V,NEELADRIRAQ
: ' VICE CHLIRMAN
AND
—~——

THE -HON'BLE MR.R.RANGARAJAN :M(a)

DATED: 24 - ﬁ 1995

ORBER/J UDGMENT

M.As/Reio/CuniNO,
in
c.ae.  Gak \ ay~

T.A.NO, . (W.p.No. )

v ' ]

' o ~ ' ' Admifted and Interim directions
'  Issugd. -

Allowed.
Diép sed of with directions. .
Dismissed.
' | ' Dismissed as withdrawn.
‘ Dismissed. for default.’
0rad red/Re jected,
e .
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; _C_nntul Administrative m“m"; '

- DESPATCH

' 120071995

{_HYDERABAD BENCH; |






